FORM B

PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)

Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF M/s M. I, BUILDTECH PRIVATE LIMITED

/ registered

SL.NO. PARTICULARS DETAILS
1. | Name of corporate debtor M/s M. I. BUILDTECH PRIVATE LIMITED
2. | Date of incorporation of corporate debtor 12.12.2011
3. | Authority under which corporate debtor is incorporated ROC, Dethi-I1

4. | Corporate Identity No. / Limited Liability Identification
No. of corporate debtor

U45204DL2011PTC228616

5. | Address of the registered office and principal office (if
any) of corporate debtor

T-167, Street No.5 Gautampuri, Delhi,
Delhi, India - 110053.

6. | Date of closure of Insolvency Resolution Process 06.08.2026
7. | Liquidation commencement date of corporate debtor 06.08.2026
(Order received on 09.08.2026)

8. | Name and registration number of the insolvency
professional acting as liquidator

Vikky Dang
Reg No: IBBI/IPA-003/00359/2021-
2022/13763

9. | Address and e-mail of the liquidator, as registered with
the Board

Reg. Add: B-41, 2™ Floor, Ganga Ram
Vatika, Vishnu Garden Part-1, New Delhi-
110018

Email — vikkydang@email.com

10, | Address and e-mail to be used for correspondence with
the liquidator

Office Address — A-47, Basement, Kailash
Colony, New Delhi-110048

Email -~ _irpm.i -buildtechpvt. Itd@email.com

11. | Last date for submission of claims

09.09.2026

Notice is hereby given that the National Company Law Tribunal, New Dethi Bench has ordered the commencement

of liquidation of the M/s M.Y. Buildtech Private Limited on 06.08.2026

The stakeholders of M/s M.L. Buildtech Private Limited are hereby called upon to submit their claims with proof on

or before 09.09.2026 to the liquidator at the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other creditors may submit

the claims with the proof in person, by post or by electronic means.

Submission of false or misleading progf of claims shail attract o enalties.
\ Y )
SDI- M ‘ e
of Diquidat AP @y f:

Name and signature
Date: 11.08.2026
Place: New Delhi

irpm.i.buildtechpvt. Itd@email.com
vikkydang@gmail.com -
AFA valid till 31.12.2026

ﬁ Vikky Dang
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Also residing at: C-57, Sector-9, Vijay Nagar Ghaziabad.
3. 3hri Brijpal Singh s0n of Late Pram Singh resident of FlatNo-328, Sahran Tower-lll
Floor Gaur Saundaryam Graater Noida
Alsoresiding al: C-57, Sector-9, Vijay Nagar Ghaziabad.

DEFENDANTS
1. This is to notify that a sum of Rs.78,64,931.53 (Rupees Seventy Eight Lakhs Sixty
Four Thousand Nine Hundred Thirty One and Paisa Fifty Three) together with the
imterest @010 00% per annum with monthiy rest from the date of filing of the Uriginal
Application i, 07.06.2022 fil the loan is fully iquidated Jointly and Severally in its
realization with its costs from the Certificate Dablos Nos. 1103
2. You are hereby directed to pay within 15 days of the receipt of the notice, failing
which the recovery shafl be made m accordance with The Recovery of Debts &
Bankruptcy Act, 1993
3. ou are hereby ordered to declare on affidavit the parficulars of asset on or before
12.10.2026
4. You arg hereby ordered 10 appear before the undersigned on 12.10.2026 al 10:30
AM. In additions to the sum aforesaid you will be izble to pay the following cost:

DETAIL OF COST
Applcaton Fes: Hs: 81,005-00
Advocale Fee: Mo Clammed
Paper Publication charges Mot Claimed
Misc. Expenses: Wof Claimed

Charges: Mot Claimed
Expenses of Hiing of DA Mot Claimed RE
Given under my hand and the Seal on this day of 5 day ol August 2026
Recovery Officer - Il
Debts Recovery Tribunal Lucknow

FORM NO. 1
DEBTS RECOVERY TRIBUNAL, LUCKNOW
(Area of Jurisdiction - Part of Uttar Pradesh)
OFFICE OF THE RECOVERY QOFFICER
600/, University Road, Near Hanuman Setu Temple, Lucknow-226007
DRC NO. 594/22
NOTICE UNDER RULE-2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961
READWITH SECTION 29 OF RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993
BANK OF INDIA  CERTIFICATE HOLDER
Varhel Ghazatad ?EHSUE
MR. PRASOON SRIVASTAVA & OTHERS CERTIFICATE DEBTOR
To
1. Mr. Prasoon Srivastava, son of Shri Rakesh Kumar Srivastava, resident of B-79,
Ground Floor Swathya Vihar, Delhi-11 0092
2. Mrs. Shaily Srivastava, wile of Mr. Prasoon Srivastava resident of B-79, Ground
Floor Swathya Vihar, Delhi-110092,
3. Ms Rudra Buildwell Homes Pvi. Ltd. a company ncorporated under the
companies Act, 1956, having its Registered Office: D-53, Okhla, Ohase-l, New Delhi-
110020 DEFENDANTS
1. In terms of final order dated 29.03.2022 passed by the Tribunal in the above
mentioned case, it s ordered thal the cartificale Holder Bank is entitled to recovery a
sum ol R&.32,90,606-06 (Rupees Thirty Twa Lakhs Ninely Thousand Six Hundred
Six and Paiza Six) iogether with pendent-lite and future interest @&, 00% per annum
from the date offiling of the Original applicationi.e. 12.08.2021 with its cost, sevarally
1its realization from the Certificate Deblor nos. 1103
2. You are hereby directed o pay within 15 days of the receipt of the notice, failng
which the recovery shall be made in accordance with The Recovery of Debls &
Bankruptcy Act, 1983
3. You are hereby ordered to declare on affidavit the parficulars of asseton or before
23.10.2026
4. You are hereby ordarad to appear before the undersigned on 23.10.2026 at 10;30
AM. Inadditions to the sum aforesaid you will be liable to pay the following cost

Detail of Cost
Application Fee: Hs5.35,005=00
Advocate Fes; ot Claimed
Papar Publication charges Not Claimed
Misc, Expenses; Not Claimed
Charges Not Claimed
Expenses of Ffing of OA Mot Claimed

Given under my hand and tha Seal on this 5th day of August 2026
Recovery Officer = Il
Debts Recovery Tribunal Lucknow

FORM NO. 1
DEBTS RECOVERY TRIBUNAL, LUCKNOW
(Area of Jurisdiction - Part of Uttar Pradesh)
OFFICE OF THE RECOVERY OFFICER
GO0YT. University Road, Mear Hanuman Setu Temple, Lucknow-226007
DRC NO. 47/2021
NOTICE UNDER RULE-2 OF SECOMD SCHEDULE TO THE INCOME TAX ACT, 1961
READ WITH SECTION 29 OF RECOVERY OF DEBTS AND BANKRUFTCY ACT, 1993
BANK OF INDIA  CERTIFICATE HOLDER
VERSUS

MOHAMMAD DILSHAD KHAN CERTIFICATE DEBTOR
Ta
MOHAMMAD DILSHAD KHAN son of Mohammad Muenshee Khan resident of C-
6181, Sector 31 Noida, Gautam Budh Nagar, L.P-201301

DEFEMDANT
1. This is to notify that a sum of Rs.22,02,286.00 [Rupees Twenty Two Lakhs, Two
Thousand, Two Hundred Eighty-Eight] together with pendent-efite and future interast
@12.00% per annum from the date of filing of Original Application i.e.30.12.2017
with cost jointly and sevaraily till its realization from the Certificate Debtor hersin after
referred to as
2. You are hereby directed to pay withan 15 days of the raceipt of the notice, failing
which the recovery shall be made in accordance with The Recovery of Debts &
Bankruptcy Act, 1983,
3. You are heraby orderad to declare on affidavit the particulars of asset on or before
25.11.2026
4, You are hereby ordered to appear before the undersigned on 25.11.2026 at 10:30
AN.
In &ddition to the sum aforasaid vou will also be liable to pay the following:
Details of cosk:

Rs. 25.005.00
Mot Claimed

Mot Ciaimad

Applicaton fee
Counsgel fees
Publication charges
Miscellanagus EXpENSES Mot Claimed
Clerical Charges Mot Claimad
Given under my hand and seal onihis 03 day of July 2026 at Lacknow,
Recovery Officer - |
Debis Recovery Tribunal Lucknow.

Jil,
HOUSIMNG FIMAMCE

HIMNDLU
Vaishali, Ghaziabad, 201019 Email: auction@hindujahousingfinance.com

ZRM - Pawan Kumar Yadav - 9711992427 - ZRM - Pawan Pandey - 8010562716 -

APPENDIX- IV-A [Refer proviso to rule 8(6)] SALE NOTICE FOR SALE OF IMMOVABLE PROPERTY

E-Auction Sale Notice for Sale of Inmovable Assets under the Securitization and Reconstruction of Financial Assets and Enforcement of
Security Interest Act, 2002 (hereinafter referred to as “the Act”) read with proviso to Rule 8(6) of the Security Interest (Enforcement)
Rules, 2002 (hereinafter referred to as “the Rules™).

Notice is hereby given to the public in general and in particular to the Borrower(s) and Guarantor(s) that the below-described immovable property
mortgaged/charged to the Secured Creditor, the possession of which has been taken by the Authorized Officer of Hinduja Housing Finance Limited
(Secured Creditor) having its Corporate Office at 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai — 600015 and one of its Office at:
F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201019, will be sold on “As is Where is”, “As is What is” and
“Whatever there is” basis on the dates mentioned below for realization of the amount due to the Secured Creditor from the borrowers and
guarantors. The sale will be done by the Authorized Officer through e-auction platform provided at the website: www.bankeauctions.com

RLM - Arun Mohan Sharma - 8800898999

RRM - Amit Mishra - 8178708726 - RRM - Subodh Dixit - 9958899571

FORM B
PUBLIC ANNOUNCEMENT SHS PH“PEHTIES AHD LE“SIHG LIMITED
gt 110 4t IL&FS ENERGY DEVELOPMENT COMPANY LIMITED
FOR THE ATTENTION OF THE STAKEHOLDERS OF Regd. Uifice: Lind 20 . vlanohar Lal Khirana Marg, Registered Office: Ground Floor, Mayur Vihar BUIIdIng, MVL Link Road,
M/s M. |. BUILDTECH PRIVATE LIMITED o ara Hindu Fa : New Delhi-110091 | CIN: U40300DL2007PLC163679
E-Mall; sm ) o .+ 42119 & Wabsite: www snsind.in
A PARTICULARS . DETAILS c-oiall; s com, 1ed, Mo, +491 4 WRLSNISINGLIT

1, | Marme of corparate deblor M/s M. L BUILDTECH PRIVATE LIMITED EXTRACT OF UNAUDITED FINANCIAL RESULTS FOR THE QUARTER ENDED JUME 30, 2026

2. | Date of incomaration of EFEFEGE ' ' s, in Lakt] STATEMENT OF STANDALONE FINANCIAL RESULTS FOR THE QUARTER AND YEAR ENDED 30™ JUNE, 2026

| eorpedate dalitor | . )

3. | Autharity under whach corporats ROIC, CalhHI 5 Partoulars Quarter ended | Quarter ended | Year ended (Amount n Rs. Millions)

daptar 15 scorpareted repisarned AR )

& '{::ﬁml*'é'r-_- m:-.r-:a Mo/ L.muéur [ (45204001 TPTEI 2861 e A106.2026 | 3008308 | 51,1807

Liability ideritifiction Mo, of (Unaudited) | (Unavdited) | (Auodited) S Quarter ended | Quarter Ended | Quarter Ended | Year ended
| comuovate debior___ _ . _ 1.| Total Income from Operations : : 500 N;‘ Particulars June 30,2026 | March 31,2026 | June 30,2025 | March 31, 2026 F
__| orporate dabtor _ S 3. Net Profit for the period afier tax# (0.23) (4.81) 0.23 1 | Revenue from Continuing Operations - [ 0.38 0.44 |
B. | Date of cloaune of [nsohency 0608 20265 4.1 Total Comprehensive Income;{Loss) for {0.25) [381) 0.23 == : . o _ - ‘ . !
| Resolutan Frocess , : &y 2 ' Net Profit/(Loss) for the period/year from Continuing Operations
Liguldation commencement data 06,08, 3006 | the period |Comprising Profit for the 2 before Tax. Excentional and/or Extraordinary it 46.17 6,389.54 62.40 6,941.22
- .f;rmrp-.:r:;e ﬂcjt'?-tt.ﬂt | .i:JrIEF.r recesvad on (5.08.2006) | period {after tax) and Other Let(;refsz X(;ip ';:‘a an Z/r szo; 'naTry'imS) o T .
. | Marme and registration nurbar o iy Dang - e et Profit/(Loss) for the period/year before Tax from Continuing Operations
thie rsoivenay professional Reg No: | Comprehensive Income (after tax]] 3 . ir bex 46.17 6,389.54 62.40 6,941.22
| okl s Sewictor | IBBI/IPA-D03/00359,/2021-2022,/13763 5.| Equéty Share Capital 149.42 149 42 140,49 (after Exceptional and/or Extraordinary items) _
f, | Address and e-mall of the bquigator, | Aeg Add: B-41, 2nd Fioor, Ganga Ram vatila, B.| Resarves (excluding Revaluation Resarve g (76.08) Net Profit/(Loss) for the period/year after Tax from Continuing Operations '
spstanad with the Soarc fishnu Garden Part-1, Mew Debi-110018 S L oy LD 4 . . . 44,08 6,389.54 62.40 6,939.92
| | i simineanatonn | as shown in the Audited Balance Shet of (after Exceptional and/or Extraordinary items) |
10 | Address and e-rrall \o.Ti (e for | {Afioe Addresss - A4t Tasamarl, | PrEviaus year) Net Profit/(Loss) for the period/year after Tax from Discontinuing Operations - - - -
Comespangence with tha liquidatar Kailesh Colory, haw Dethi-1 10048 | B . Per Share (of Bs 10/~ aach ]

| _ | Emai - i buildtachon itpBema ooim by EMOGS VL TG {08 11~ Gich) . . Other Comprehensive Income 0.12 0.46 - 0.46
| 1 | Lost fate for submission of daime | 09.09.0006 | - Basic {in Rs.) 0.02)* (0.36)* 0.0z Total Comprehensive Income for the period/year from Continuing Operations I '
Motice Is Nereby gven that the National Company Law Tribunal, Mew Delkl Bench has orderad - Dilufed [m Hs.) IR b [3.36)" [1.02 - ,
the .:.:.r:- mancarment of liquidation of the M,/s M1, EILI:.II:Itlm:n Private Limited on 06.08.2026 R b el : 7 | [Comprising Profit/(Loss) for the year (after Tax) 44.20 6,390.00 62.40 6,940.38
The stalaholders of M/s M., Bulidtech Private Limited are hereby called upon to submi . and Other Comprehensive Income (after Tax)]
their ciaims with proof on or befors 09.09.2026 {0 the liquidator at the address mentioned | | #The Gompany does not have: any Exceptional and Exravedinary item o report for the above | Paid-up Equity Share Capital (Excludes CCPs) 12,835.65 1283565| 1283565 12,835.65 |
AgAinG 140, ; - , . , . , . , .
The firancial ersfdars shall submi (heir clasms wtk F by st rdaneg mirans aonly, Al othe PENDOS, . . H
::r:-eljl:ll:lsl‘::Il:Iig.-':.r:ﬁ':l|:-|Ilr:i'||-:.|!.li:'.i|'lzll:h:l:.ll‘.ll I:'l-rlerl:l::'-:llu!'r:"I;T:H;Irjlrnr.":?_r |:-:;.II':| I:I:!':!lﬂ:.;:lllz:l' :I::"::HI'- S Mate: 1, The abowe is anaxtract af ik detaded feemat of Unaudited Financial Rests filed with the Reserves (eXC|Ud|ng Revaluation Reserve) (45’877'88) (45!922-08) (48:209-73) (45:922-08) |
f;t_!“‘"“"-‘” of felse or misieading procfof claims shat atiracl penatties Metropalitan Steck Exchanges of India under Regulation 33 of the SEBI (Listing Obligations and 10 | Net worth (excluding Revaluation Reserve) (32,695.62) (32,739.82) (35,027.47) (32,739.82) |
Naiivie and aignatisne of Liguidatr Vikhy Dang Disclosure Fequirements) Regulations, 2015, The full format of thes Results is available on 11 | Paid-up Debt Capital/Outstanding Debt/Subordinated Liabilities (including interest) 38,829.14 41,705.71 37,115.39 41,705.71 |
Irpim. i buikitechgvt bedernail com Company's wabsite | wwwi.snsind in and alsd onthe MSE] website : www.msei.cam and can be Not Not Not Not

Ik kydanglamail. com - ils it i : : *

e ﬁ%.ué‘n.‘ufzh:s accessed by mnnl:?g e following Quick Response (UR) code: 12 | Debt Equity Ratio (Debt based on net bank balance) determinable determinable determinable determinable
Digste: 11.06. 2024 . :
Pieice: NewBeinl For SNS Properties and Leasing Limited 13 | Earnings Per Share (EPS) |
Sarthak E’T‘;;;Hl - Basic (Rs.) 0.03 4.85 0.05 5.26 |
et HEEP?%‘“ THIBUH'.'LI' LANUW Pl 112R 5088 14 | Capital Redemption Reserve - = . .
AKS A LLSCIO - BALR] Al Hiage) SPECIAL WINDOW FOR RE-LDDGEMENT OF TRANSFER REQUESTS FOR PHYSICAL SHARES 15 | Debenture Redemption Reserve 673.61 673.61 673.61 673.61 |
OFFICE OF THE RECOVERY OFFICER Special Window for re-ladgment of transter requiests of physical shares SEBI vide s Circular dated - -
6001, University Road, Near Hanuman Setu Temple, Lucknow-226007 January 30, 2026 has opened a special window for & period of One year from February 05, 2026 il 16 | Debt Service Coverage Ratio NA N NA NA|
DRC NO. 508/2024 February 04, 2027 afowing shareholders ta fodge/ re- ldge transfer deeds of physical securities, 17 | Interest Service Coverage Ratio NA NA NA | NA |
KOTICE UNDER RULE-2 OF SECOND SCHEDULE TO THE INCOME TAX ACT, 1961 whichwere sokd/purchased paor o Apri 01, 2019 but weee nol logged with Cempany/BTA or which Notes to Financial Results:
READ WITH SECTION 29 OF RECOVERY OF DEBTS AND BANKRUPTCY ACT, 1993 were lodged earlier but were rejecled/retumed/nad atiended due to deficiency in the *Net worth negative hence n;)t determinable
socuments/procassior otherwise. Investors are encouraged w0 ulilze this special window and
BANK OF INDIA HEHEEETIHEA.TE HOLDER suhrr.'.‘.re:;l!sﬂqu:sllu llgieinberny EUFID;I'!F."HT.": i, SE‘,‘ i Ein ﬁntk!ﬂlff-il v|as Privats Limited. ;he alb?ve is ;aegd;_ar:;t ?f |t|hfe dete:ile%dt r:or]rlwat oflfilnanci'iatl results fi!;adb;/vith trtf StoctI: Excr}iﬂgegtunstér RﬁgulationBSSZEof ths .StEBIt (Listiné; apdthher Discl(;)%]re Reql{iremin’?)
Kindly note that requestis) which are accompanied by ariginal share certificate(s) sang with egulations, . The full format of the financial results are available on the website of the Stock Exchange — BSE website at www.bseindia.com, and Company’s website
- M/S PARKIN LABORATORIES & OTHERS CERTIFICATE DEBTOR transfar deed|s) and other supporting documents will anly be considered under the Special Window at www.ilfsenergy.com.

0 Sd/-
1. M/s Parkin Laboratories through its Partners registered address at E-53, South Place: Delhi Ritendra Bhattacharjee
Side of G.T Road Industrial Area Ghaziabad. Date: August 11, 2026 CFO
Faclory Address ab Piot No-D-1, khasra Mo-11881 & 1189 (SALEMPUR advt@ilfsindia.com
HAJPUTAN] located at Indusingl Area Rorkee, Hardwar-24 7667, : _
2. Shri Manoj Kumar son of Shri Brijpal Singh resident of Flat No-329, Sahran Tower- HINDUJA HOUSING FINANCE LIMITED Loan Account Number and Demand Notice u/s 13(2) | Dateand | Reserve Price
Il Floor Gaur Saundaryam Graater Neida Corporate Office: No. 167-169, 2nd Floor, Anna Salai, Saidapet, Chennai-600015. Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount Type of EMD

Branch Office: F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Total O/S as on ... Possession

Loan Account No. DL/DEL/DWND/A000001121, Ms. Balvinder Kaur, |
Mr. Narayan Singh & Mr. Nirmal Singh, Hno 155 Govind Puram, as on 09/01/2026 SYMBOLIC | Rs. 302430/
Ghaziabad, Metro Govindpuram, Uttar Pradesh, India - 201013. Rs. 2453745/- as on 10.08.2026] Possession |

09/01/2026 & Rs. 2403223/- | 17/03/2026 | Rs. 3024300/-

Description of the Inmovable Property: All that piece and parcel of Flat No. FF-2 (MIG) on 1 Floor area measuring 720 sqft Plot No. 19 part of
Khasra No. 403 and 404 situated at Village Harsav Colony Known as Ram Bagh Colony- 1, Tehsil and District Ghaziabad, Uttar Pradesh, Herein
afterreferred to as the ""said property"". Boundaries: As per Technical Report East-Others, West-Flat No. FF-01/Plot No. 18, North-Road 20ft Wide,
South-Balcony/PlotNo. 10.

Date of Inspection of the property
EMD Deposition Last Date

24.08.2026, 14:00 hrs-17:00 hrs
25.08.2026, Till 17:00 hrs.
26.08.2026, 11:00 hrs-13:00 hrs
Rs. 10,000/-

Date/Time of E-Auction
Bid Increase Amount

18.

Loan Account No. DL/DEL/LXND/A000002112, Mr. Shubham Gupta, | 11/02/2026 & Rs. 1904533/~ | 08/07/2026 | Rs. 4865100/
Mr. Naveen Gupta & Mrs. Neeru Gupta, House No. 9/2/18, First Floor, as on 11/02/2026 SYMBOITIC Rs. 486510/-
5,3 Judge Colony 2 Sector 9 Vaishali,, Metro, Vaishali, Uttar Pradesh, |Rs. 2714186/ as on 10.08.2026| Possession

India. 201010.

Description of the Inmovable Property: "All that piece and parcel of Residential Flat bearing No. F.F.3, Rear RHS MIG Flat. (First Floor), without
roof rights. Built on Plot No. 9/2/18, Covered area Measuring 50 Sq. Meters. i.e. 538.2 Sq. Ft., situated in residential colony Vaishali, Tehsil and
District Ghaziabad, U.P. (Hereinafter referred to as the™said property™) Boundaries as per Technical: East: Others Property, West: Entry of
Flat/Road/FlatNo. FF.1, North FlatNo. FF.4, South: Other Property.

19.

Loan Account No. DL/DEL/PAND/A000000583, Mr. Manish Bhola, Mr.
Sangeeta Bhola, H.n0.1697, 1st Floor, Sec.80, Mauli Baidwan, Sas
Nagar,, Mohali,, Metro, Mohali, Punjab, India. 140308.

11/02/2026 & Rs. 1261382/- | 08/07/2026 | Rs. 2183300/-
as on 11/02/2026 SYMBOLIC | Rs. 218330/-
Rs. 1291335/- as on 10.08.2026, Possession |

. |Loan Account No. DL/DEL/PAND/A000002148, Mr. Amit Kumar Gupta,

Date of Inspection of the property
EMD Deposition Last Date

16.09.2026, 14:00 hrs -17:00 hrs
17.09.2026, Till 17:00 hrs.
18.09.2026, 11:00 hrs-13:00 hrs
Rs. 10,000/-

14/07/2025 & Rs. 2557922/-
as on 14/07/2025

Date/Time of E-Auction
Bid Increase Amount

25/10/2025 | Rs. 9072000/-
SYMBOLIC | Rs. 907200/-
Rs. 2497842/- as on 10.08.2026| Possession

Description of the Inmovable Property: All that piece and parcel of House No.115, (New Nagar Nigam No.21), areameasuring 100 Sq. Yards,
i.e. 83.61 Sq. Meters, Situated at Chanderapuri, Ghaziabad, Tehsil Distt. Glaziabad, Uttar Pradesli-201001 (Icre in after referred to as the said
Land). Boundaries as per Technical: East : Property of Bhim Tyagi, West: Property of Rohit, North : Other Property, South : Road 20 FeetApprox.

Mrs. Varsha Gupta, H No 21 Chandrapuri Chandrapuri Ghaziabad, ,
Metro, Ghaziabad, Uttar Pradesh, India - 201001.

1.

11/02/2026 & Rs. 1024774/- Rs. 1702800/-

'Rs. 170280/

Loan Account No. DL/KNR/MAYA/A000000115, Mr. MANENDRA 24/04/2026
SINGH, Mrs. RUBI KATIYAR, HNO 22 GEERA COLONY KHASH as on 11/02/2026 SYMBOLIC

NANDGRAM, Rural, Ghaziabad, Uttar Pradesh, India - 201001. Rs. 1366022/- as on 10.08.2026| Possession

Description of the Imnmovable Property: Leasehold Residential Flat no. E-633 on Ground Floor without Roof Right measuring 23.35 Sq. Yd. or
Say 19.53 Sq. Mt,, situated in Colony Nandnikunj/Nandgram Ghaziabad, Tehsil & Distt. Ghaziabad.

12.

Loan Account No. DL/DLS/DLSD/A000000972, Mr. MOHAMAD JAHID | 08/07/2025 & Rs. 3109551/-
SAIFI, Mrs. HASIBA HASIBA, house no 12 ali prem garden, as on 08/07/2025 SYMBOI__IC
GHAZIABAD Metro, Ghaziabad, Uttar Pradcsh, India - 201005. Rs. 3144612/- as on 10.08.2026| Possession

Rs. 3855600/-
Rs. 385560/-

24/10/2025

Description of the Inmovable Property: All That Prece And Parcel Of A Residential Vacant Plot No. 14/1, Area Measuing To Sq. Yds. Le. 58.52
Sq. Meter, Out Of Khasra No. 572 Mi, Situated At Garima Gardon Colony, Village: Pasonda, Pargana: Loni, Tehsil And Distt, Ghaziabad, Uttar
Pradesh. India-201005. Bounded As : East: PlotNo. 14/2, West: Plot Of Satish Kumar,south: Rasta 20 T,north: Plot Of Other.

13.

Loan Account No. DL/DEL/DLHI/A000002170, 10/06/2025 & Rs. 2850000/~ | 22/10/2025
Mr. Rinku Mavi, MRS. KIRAN PAL, as on 10/06/2025 SYMBOLIC
B-65 PANCHSHEEL COLONY BHOPURA GHAZIABAD - 201005.  |Rs. 3085096/- as on 10.08.2026| Possession

Rs. 4131000/-
Rs. 413100/

Description of the Inmovable Property: Plot No-27 Block -A, aera measuring 100 sqyds part of khasra No-54 min situated at Village Brhampur
alias Bhopura Colony Known as Pancsheel Enclave Pargana Loni Ghaziabad. Bounded As : East- Road 20 ft wide WEST- Jain Vihar Colony,
NORTH- PlotNo-28, SOUTH-Plot No-26.

14.

Loan Account No. DL/NCU/NOIU/A000000565, Mr. SAJID HASAN, 12/01/2026 & Rs. 1085257/-
Mrs Sonam Hasan, C-47, NEW PANCHWATI COLONY , Semiurban , as on 07/01/2026 SYMBOLIC
Ghaziabad , Uttar Pradesh , India - 2010009. [Rs. 1110216/- as on 10.08.2026 | Possession

Rs. 1630100/
Rs. 163010/-

18/03/2026

Description of the Inmovable Property: Plot No. B-257, Third Floor, area measuring 58.52 Sq. Meter, out of Khasra No. 1333, situated in the
area of Panchwati Colony, Village Dunda Heda, Distt. Ghaziabad, Uttar Pradesh . the said property is bounded as under:East: 20 Ft. Wide Road.
West: PlotNo. B-258. North : PlotNo. B-259. South : 24 Ft. Wide Road.

15.

Loan Account No. DL/SHL/LJPT/A000000212, Mr. SANJIT KUMAR 21/01/2025 & Rs. 1400140/-
SINGH, Mrs. SINDU DEVI, HN11 VRINDAVAN GARDEN EXT as on 21/01/2025 SYMBOLIC
SAHIBABAD, Metro, SAHIBABAD, Uttar Pradesh, India - 201005.  |Rs. 1427123/- as on 10.08.2026| Possession |
Description of the Inmovable Property: Flat No. UG-1 (LHS) on Upper Ground Floor area measuring 258 sqft Built Upon Plot No. 15 area
measuring 66.16 sqyds part of Khasra No. 920min situated at Village Pasonda Colony Known as Others Colony (Near Shree Ram Nagar Colony),
Paragna Loni Tehsil and District Ghaziabad, Uttar Pradesh. Boundaries- East: Road, West: Building 3, North: FlatNo. UG-2, South: Others.

29/05/2025 | Rs. 1532500/

Rs. 153250/-

16.

Loan Account No. DL/SHL/LJPT/A000000153, Mr. Satendra Mainpal, | 26/02/2025 & Rs. 2403223/- | 30/08/2025 | Rs. 3816000/-
Mr. Bijendra Kumar& Mrs. Inki Devi, Hn470, Colony Rajive Garden as on 26/02/2025 SYMBOLIC | Rs. 381600/-

Loni Dehat, Near Sangam Vihar Police Chauki Qhaziabad, Metro, Loni, |Rs. 2512833/- as on 10.08.2026| Possession
Uttar Pradesh India -201102.

Description of the Inmovable Property: HN470 GALINO4 RAJIVE GARDEN LONIDEKHAT NEAR SANGAMPOLICE STATION.

No. Name of Borrower(s) / Co-Borrower(s) /Guarantor(s) Date and Amount , Type o_f EMD gﬂ;i?;)bséo%%ﬂv}%'\g )"?I-’Iggiﬁ;?elrnrgg?r%%gg fﬁg.‘gszirgjgggr?ﬂ% as "SPLS ASWASIYA Yojna™, situated iat Jal Nigam Road, Near NH.24,
Total O/S as on ... ossession : — :
—_— - 1 = 1 20. Loan A No. DL/RJP/RJPC/A 112 . - | Rs. -
1."| Loan Account No. DLIDEL/DLHI/A000000093, Mr. Amlesh Kumar, Mr. | 28/0972024 & Rs. 1245352]- | 24/02/2025 | Rs. 2447800/- M RAHUE e B SO 2 onp | e b e~ | 380712026 | Re. 1920007
Arvind Kumar Yaday, Knasra No-6293 Vilage Mohiuddinpur, Knawan,| 8 on 26109/20%. | SYMBOLIC | Rs. 2447807 | | kAl ASHPURAM, Semiurban, Ghaziabad, Utar Pradesh, Inia 201202. |Rs. 1102365/~ a on 10.08.2026| Possession |
) oya’ ar efn,h nl rapurarlr;l Pa2|a a : KH/irSR:fN%S 623 /?)IaVILL AGE M OHIUDDIN BUR KAN AWANII TEH. DADRI DISTT GAUTAM BUDH Description of the Imnmovable Property: All that piece and parcel of Ground Floor, without roof rights, Built on Plot No. 27, area measuring 50.16
Nzg‘gg’tgﬂxzf AE A(‘E)m°#AI§P|;%§SSVH byl ' ' » [ER. ' : Sq. Mts, Out of Khasra No. 1568, situated at residential colony Kailashpuram, Phase.ll, Hadbast Village Raispur, Ghaziabad, Tehsil and Distt,
d U -201102. Ghaziabad, U.P.; Hereinafter referred to as the ""Said Property™". Boundaries: (As per Technical report). East. Plot No. 26, West.Plot No, 28, North.
2. Loan Account No. DL/LON/LONI/A000000829, 12/03/2025 & Rs. 1320926/ | 29/07/2026 | Rs. 1311300/ Other, South. Road 20Ft./ Parking.
Mr. WASARAT ALI, Mrs. RIMA GOSWAMI, HNO- 01 MAIN ROAD as on 12/03/2025 PHYSICAL | Rs. 131130/ 7 T
' ! ’ : 21.| Loan Account No. GZ/GNR/GNRN/A000000152, Ms. Dolly Panchal, | 15/04/2026 & Rs. 3947504/~ | 08/07/2026 | Rs. 5395100/-
JWALA NAGAR SHAHDHARA DELHI - 110032. Rs. 1590294/- as on 10.08.2026] Possession Mr. Lalit Panchal, Flat No 217 , Gaur Residency, Chander Nagar, as on 17/03/2026 SYMBOLIC | Rs. 539510/-
Description of the Inmovable Property: 3rd Floor with roof rights Built Upon Plot No. 1576 area measuring 66.66 sqyds part of Khasra No. 406 Ghaziabad , , Metro , Ghaziabad , Uttar Pradesh |, India - 201011.  |Rs. 3993145/- as on 10.08.2026| Possession
S(‘)'t-ll-ﬁtsg \7\;E\g"€%a-rﬁEgﬂ%&}%%gg;g}t%ingt'S%rﬁPH?g%]HE%W Known as Naveem Shahdara, lllaga Shahdara, Delhi 110032,.. EAST- Description of the Inmovable Property: Residential Flat No. T-4, Third Floor without Roof Rights, covered area 811 sq. ft, i.e. 75.34 sq. meters,
L L . : Builton Freehold Plot No. 4, Block-C, Escon Apartment, Phase-lll, Situated in Sector- 12, THA Residential Colony Ramprastha, Tehsil and District-
3. Loan Account No. DL/MNR/DHSH/AD00000189, | 14/05/2025 &Rs. 1167079/- | 11/08/2025 | Rs. 723000/- Ghaziabad UP (Hereinafter referred as the “said property”). As per as per Sale Deed dated 26.06.2005 the boundaries are: East: Common Lobby &
Mr. Saurav Kumar, Mrs. Priyanka Kumari, Surbhi hospital , Surbhi as on 14/05/2025 SYMBOLIC | Rs. 72300/- FlatNo. T-2West: Service Lane North: FlatNo. T-3South : PlotNo. C-3,
hospital, UP ,, Metro,, Noida , Uttar Pradesh , India - 201301. _|Rs. 1176516/~ as on 10.08.2026] Possession 22. | Loan Account No. DL/MNR/TLPR/AO00000053, Mr. Deepak Varshney, | 15/04/2026 & Rs. 23821791 | 08/07/2026 | Rs. 37803001-
Description of the Inmovable Property: Freehold Residential Back side RHS Flat no. S-4 on Second Floor measuring 298.08 Sq. Ft. or Say House No.41. Vikram Enclave Extn Sahibabad. Uttar Pradesh-201005 as on 17/03/2026 SYMBOLIC | Rs. 378030/-
27.69 Sq. Mt,, Built on Plot no. A-172, pertaining to khasra no. 211, situated in Rail Vihar Sehkari Awas Samiti Ltd., Village Sadullabad, Pragna & : ’ wram. IRs. 2385355/ 10.08.2026! Possession
Tehsil Loni, Distt. Ghaziabad. (Hereinafter referred as the “Said Property”). Boundaries as per TSR in respect of the said property are bounded as Msé‘:‘gf;?;’:g:gé E(I)?]tl N-l%:hﬁk’ﬁ’(’jpggt’\rligtzlHS{;:?%EE%’&Tm s ason
under: East: Stairsthen Plotno. A-171, West: SF-3, North: Other Plot, South: SF-1 & SF-2 then 30 ft. wide Road. ’ ghaz abé d. uttar Pradesh 2’01 005 ’
4. | Loan Account No. DL/GRN/SNPR/A000000294, Mr. MONU SINGH, | 16/06/2025 & Rs. 1824424/- | 22/10/2025 | Rs. 1187600/- Description of the Inmovable Property: Residential Mig FlatNo 4, Ground Floor, Area Measuring 60.38 Sq.mtrs.,built On PlotNo 21, Situated At
Mrs Renu Renu, Kh No 192 Gali No 4/4 , 0, Som Bazar Mukandpur as on 13/06/2025 SYMBOLIC | Rs. 118760/- Vikram Enclave, Village Pasonda Pargana Loni, Teshil And District Ghaziabad, Uttar Pradesh-201005. Position: Residential Plot Having Boundries
Samaipur Burari Delhi , , Metro , Delhi, Delhi, India - 110042. Rs. 1899713/- as on 10.08.2026| Possession IsAsUnder: North: FlatNo.6, South :entry, East: Passage, West :flat No.3.
Description of the Immovable Property: Flat No. SF-01, on Second Floor, Front Side with roof rights, area measuring 520 Sq. Ft., built on[ 23T Loan Account No. DL/UTM/UTTM/A000001087, Mr.  Sudhir Kumar, 15/04/2026 & Rs. 1557057/- | 08/07/2026 | Rs. 3466800/-
Freehold Residential Plot No. E-1, Block-E, area measuring 100 Sq. Yards, situated at Residential Colony S.L.F. Ved Vihar, in the Village Mrs. Deepmala Deepmala, Plot No-17 Shubham Apartment, Ghaziabad as on 17/03/2026 SYMBOLIC | Rs. 346680/-
Sadullabad, Loni, Pargana Loni, Tehsil and Dist. Ghaziabad, U.P. Bounded As : East : Flat Entry/Flat No. SF-2, West : Road 9 Meter wide, North : Uttar Pradesh Metro  Shalimar . Uttar Pradesh. India - 201005 Rs. 1517700/ as on 10.08.2026! Possession
e Description of th I ,bl P rt FlatNo. SF 6 Second Fl . ith . frights, M.I.G T 55.73 Sq. Mt : builton PlotN
= 3 escription of the Inmovable Property: Flat No. SF-6, on Second Floor, with roof rights, M.I.G., areameasuring 55.73 Sq. Mtrs., built on Plot No.
& PR;%aS ﬁsci\)llu;tsNSABI%\‘IM?&E??&?IOEIOE?ZS% M(ﬁ' }é'::‘g:jy a 16/06228035 1%}3%'/218%090/ éa&(géﬁg % 17, Situated at Residential Colony Shalimar Garden Extn.-I, in the Village Pasonda, Pargana Loni, Tehsil & District Ghaziabad, U.P. (Hereinafter
Nagar Ghaziabad Metro, Ghaziabad , Uttar Pradesh . India - 201009, ‘Rs. 1193260/- as on 10.08.2026 Possession \(;\7:('166(1. the said property.) Boundaries as per Technical Report East- Plot No 18. West- Plot No 16. North- Service Lane. South- Road 150 Ft.
Description of the Inmovable Property: Property/house Bearing No. 458, Having Land Area Measuring 55 Sg. Yds., (i.e., 45.98 Sg. Mts)., And —3 i -
Covered Area Measuring 45.98 Sq. Mts., Out Of Khasra No. 303, Situated At Sarvoday Nagar, Village Mawai, Pargana Loni, Tehsil And Distt. 24 Mll,':asn a,:zgﬁgtsl\laorﬁeD;/gL\S/{"I? LLSaI;':)/ﬁrO %?&%LfrsbwarhIamlgrgh’:;i:?aijdbp 15/04;2300%? %%%/21(1)5523059/ gﬁ/&géﬁg | ITQSS 5533832200003{
E/Igﬁlzrl)ztl)gﬂagmpa Bounded As : East-road 12 Ft Wide, West-property Of Moolchand Sharma, North- Property Of Chaudhary, South-property Of 24530 metro . Ghaziabad , Uttar Pradesh , India - 245301, Rs. 1124055)- as on 10.08.2026| Possession
6. Loan Account No. GR/KAP/KUNJ/A000001000, Mr. SURENDER 16/06/2025 & Rs. 1649529/- | 22/10/2025 | Rs. 2478600/- Description of the Inmovable Property: Plot Land area meqsuring 390""Sq. Yds., outofKhasraNo. 1, Situated at Village Lalpur Pargana Dasna
SHEKHAR, Mrs. MAYA DEVI, 43 A1 Masjid Wali Gali, 1, Babar Pur as on 16/06/2025 SYMBOLIC “Rs. 247860/~ Tehsil Dholana Distt. HapurU.P. (Hereinafter referred to as ""said property"") Bounded As : East: House of Istekar, West:- Rasta 8 Feetwide, North:-
Shahdara East Dehli, Masjid , Semiurban , Delhi, Delhi , India - 110032. |Rs. 1538744/- as on 10.08.2026] Possession - Rfsta 8AFeetW'fE SO;T/-SH:E/SS 21}#\/;80%18600097 gt I T e
Description ofthe Inmovable Property: House No B—241 areameasuring 50 sq yards comprised in Khasra No 62, (Single Story RCC Category] <°-| -0@nAccount No. , MI- g S. - | 8. 2004000
— Il Construction thereon), Situated in abadi of Panchwati Colony, Vill. Behta Hazipur, Tehsil and Pargana Loni, District Ghaziabad Up. Bounded As : Mrs. MINAKSHI M'NAKSHL C-43/2 GARMIA QARDEN ) as on 18/03/2026 SYMBOLIC | Rs. 356400/-
East: Other Property. West : Gali 12 Feet. North : Property of Om Prakash. South : Property of Satbir. SHAHIBABAD Ghaziabad , Uttar Pradesh , India - 201005. | _Rs. 2008907/- as on 10.08.2026_.PosseSS|on |
7. |Loan Account No. DL/GRN/PRCK/A000000160, Ms. RANJANA YADAV,| 15/10/2025 & Rs. 1100000/~ | 29/07/2026 | Rs. 983700/- Description of the Inmovable Property: Plot No. 7 area measuring 40 sqyds part of Khasra No. 143 situated at Village Sikandarpur Colony
Mr. RAJ KUMAR, 702 MILITARY ROAD ANAND PARVAT , , KAROL as on 15/10/2025 PHYSICAL | Rs. 98370/- Known as East Krishna Vihar Paragana.Lonl Tehsil and D.|str|ct GhaZ|ab'ad, Uttar Pradesh; Here|n.after referred to as the “said property”.
BAGH DELHI ., Metro , DELHI . Delhi , India - 110005. Rs. 1117660/- as on 10.08.2026 | Possession Boundaries: As per Technical Report, East: Vacant Plot, West : Others, North : Road 20 Feet Wide, South .Others.. .
Description of the Inmovable Property: Al that piece and parcel of Flat No. GF-01, Ground Floor, part of Property Bearing Plot No. B-29, area 26. | Loan Account No. GZ/GNR/GNRN/A000001764, Mr. Brajveer Brajveer, | 15/04/2026 & Rs. 2982520/- | 08/07/2026 | Rs. 3563900/-
measuring 342 Sgq. Ft.,i.e., 31.77 Sq. Mtrs., part of Khasra No.365, situated at Ruby Enclave, Village Sadullabad, Pargana & Tehsil Loni, District Mrs. Archana Devi, H No-653 GaliNo 2, 0, Near Vijay Nagar Thana, as on 14/04/2026 SYMBOLIC | Rs. 356390/
Ghaziabad, Uttar Pradesh-201102.; Herein after referred to as the“said property”. Boundaries East : Other Property West : Road 18 Ft. Wide North ; Old Vijay Nagar, Metro, Ghaziabad, Uttar Pradesh, India - 201001  |Rs. 3127159/~ as on 10.08.2026| Possession
VacantPlot South : Stairs/Other Property . Uttar Pradesh 201001. i I
8. | Loan Account No. DL/KRB/KRBH/A000001170, Mr. VINAY PANDIT, 11/12/2025 & Rs. 1804980/~ | 17/02/2026 | Rs. 2612900/- Description of the Immovable Property: "Freehold Residential Flat Third Floor Without Roof Rights build on Plot No. C-322, Land area
Mrs. Vandana Pandit & Vivek Pandit, H No 404, Gali No 4, Main as on 09/12/2025 SYMBOLIC | Rs. 261290/- measuring 62.02 sq. Meters, situated at Punchvati Colony Village Mahama Sarai alias Kot. Tehsil and Distt Ghaziabad. POSITION: Residential
Shyam Park, Sahibabd , Mandal Coaching Centre , Metro , Ghaziabad , |Rs. 1765258/- as on 10.08.2026| Possession Plothaving Boundries is as under : NORTH : Road 24 feet wide and park, SOUTH :Remaining Portion of Plot No. C-322, EAST : Road 15 feet wide,
Uttar Pradesh , India - 201005. WEST :Entry of until/PlotNo. 323.
Description of the Inmovable Property: "Residential (Triple Storeyed) House Part of Old Plot No. 96, New No. 404/A, area measuring45 sq.| Mode of Payment :- Payment shall be made by demand draft in favour of Hinduja Housing Finance Limited payable at Ghaziabad.
yards, i.e. 37.62 sq. meters, (each floor area 45 sq. yards, i.e. 37.62 sq. meters), Situated at Shyam Park Main Hadbast Village Sahebabad, | TERMS & CONDITIONS OF ONLINE E- AUCTION SALE: - 1. The Property is being sold on “As is Where is”, “As is What is”, “Whatever there
Pargana Loni, Tehsiland District- Ghaziabad, UP (Hereinafter referred as the “said property’). As per s per Gift Deed the boundaries are: East: - { i and “Without Recourse” basis. As such sale is without any kind of warranties & indemnities. 2. Particulars of the property/assets (viz. extent &
Property of Sandeep Pal, West - Property of Rahul Goyal, North: - Part of Property, South: - Gali 10feetwide. measurements specified in the E-Auction Sale Notice has been stated to the best of the information of the Secured Creditor and Secured Creditor shall
9. | LoanAccount No. DL/MNR/VSEN/A000000633, Mr. Manoj Kumar 12/01/2026 & Rs. 1354626/ | 05/06/2026 | Rs. 1360500/~ | not be answerable for any error, mis-statement or omission. Actual extant & dimensions may differ. 3. E-Auction Sale Notice issued by the Secured
Tiwari, Mrs. Vibha Tiwari, Arya Bhatt Vidhyalya Ke Pass , Budh Vihar,| _ ason07/01/2026 | PHYSICAL | Rs. 136050/ | Creditoris an invitation to the general public to submit their bids and the same does not constitute and will not be deemed to constitute any commitment
Ghaziabad , Rural , Ghaziabad , Uttar Pradesh , India - 201009.  |Rs. 1471809/- as on 10.08.2026| Possession or any representation on the part of the Secured Creditor. Interested bidders are advised to peruse the title deeds with the Secured Creditor and to
Description of the Imnmovable Property: House bearing No. Nyay Khand-11/462A, on First Floor EWS, having covered area measuring 19.506 | conduct own independent enquiries/due diligence about the title & present condition of the property/assets and claims/dues affecting the property
Sq. Mts., situated at Indirapuram Ghaziabad, Tehsil and Distt. Ghaziabad, U.P.; Boundaries: East- House of Mr. Tejpal, West- Kumkuma Farm | before submission of bids. 4. Auction/bidding shall only be through “online electronic mode” through the website: auction@hindujahousingfinance.com
house, North-House of Mr. Anish, South- Entry Road 8Ft. Wide. and https://www.bankeauctions.com/ Or Auction provided by the service provider C1 India PVT LTD, who shall arrange & coordinate the entire process

of auction through the e-auction platform. 5. The bidders may participate in e-auction for bidding from their place of choice. Internet connectivity shall
have to be ensured by bidder himself. Secured Creditor/service provider shall not be held responsible for the internet connectivity, network problems,
own system crash, power failure etc. 6. For details, help, procedure and online bidding on e-auction prospective bidders may contact the Service
Provider C1 INDIA PVT.LTD., Plot No.68 3rd Floor, Sector-44, Gurgaon, Haryana-122003, (Contact Person: Mithalesh Kumar, Phone No.
7080804466, Email: delhi@clindia.com, Support Mobile Number:-7291981124/1125/1126). 7. For participating in the e-auction sale the
intending bidders should register their name at https://www.bankeauctions.com/ and auction@hindujahousingfinance.com well in advance and shall
get the user id and password. Intending bidders are advised to change only the password immediately upon receiving it from the service provider.
8. For participating in e-auction, intending bidders have to deposit a refundable Earnest Money Deposit (EMD) i.e. 10% OF RESERVE PRICE (as
mentioned above) shall be payable by interested bidders through Demand Draft in favor of " Hinduja Housing Finance Limited. 9. The intending
bidders should submit the duly filled in Bid Form (format available on https://www.bankeauctions.com/ and auction@hindujahousingfinance.com
along with the Demand Draft remittance towards EMD in a sealed cover addressed to the Authorized Officer at Hinduja Housing Finance Limited, at
F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad, 201019. 10. The sealed cover should be super scribed with “Bid for
participating in E-Auction Sale in the Loan Account Number (as mentioned above) for the property (as mentioned above). After expiry of the last date of
submission of bids with EMD, Authorized Officer shall examine the bids received by him and confirm the details of the qualified bidders (who have
quoted their bids over and above the reserve price and paid the specified EMD with the Secured Creditor) to the service provider C1 India PVTLTD to
enable them to allow only those bidders to participate in the online inter-se bidding/auction proceedings at the date and time mentioned in E-Auction
Sale Notice. 11. Inter-se bidding among the qualified bidders shall start from the highest bid quoted by the qualified bidders. During the process of
inter-se bidding, there will be unlimited extension of “10” minutes each, i.e. the end time of e-auction shall be automatically extended by 10 Minutes
each time if bid is made within 10 minutes from the last extension. 12. Bids once made shall not be cancelled or withdrawn. All bids made from the user
id given to bidder will be deemed to have been made by him alone. 13. Immediately upon closure of E-Auction proceedings, the highest bidder shalll
confirm the final amount of bid quoted by him by E-Mail both to the Authorized Officer on his mail id brajesh.gupta@hindujahousingfinance.com
and the Service Provider for getting declared as successful bidder in the E-Auction Sale proceedings. 14. The successful bidder shallimmediately i.e.
on the same day or not later than next working day, as the case may be, pay a deposit of twenty five per cent, of the amount of the sale price, which is
inclusive of earnest money deposited, if any, to the Authorized Officer conducting the sale. The balance amount of purchase price payable shall be on
or before fifteenth day of confirmation of sale of the immovable property. 15. In case of default in payment of above stipulated amounts by the
successful bidder/auction purchaser within the stipulated time, the sale will be cancelled and the amount already paid (including EMD) will be forfeited
and the property will be again put to sale. 16. At the request of the successful bidder, the Authorised Officerin his absolute discretion may grant further
time in writing, for depositing the balance of the bid amount. 17. The Successful Bidder shall pay applicable TDS (out of Sale proceeds) and submit
TDS certificate to the Authorised officer. 18. Municipal/Panchayat Taxes, Electricity dues (if any) and any other authorities dues (if any) has to be paid
by the successful bidder before issuance of the sale certificate. Bids shall be made taking into consideration of all the statutory dues pertaining to the
property. 19. Sale Certificate will be issued by the Authorised Officer in favour of the successful bidder only upon deposit of entire purchase price/bid
amount and furnishing the necessary proof in respect of payment of all taxes/charges. 20. Applicable legal charges for conveyance, stamp duty,
registration charges and other incidental charges shall be borne by the auction purchaser. 21. The Authorized officer may postpone/cancel the
E-Auction Sale proceedings without assigning any reason whatsoever. In case the E-Auction Sale scheduled is postponed to a later date before
15 days from the scheduled date of sale, it will be displayed on the website of the service provider. 22. The decision of the Authorized Officer is final,
binding and unquestionable. 23. All bidders who submitted the bids, shall be deemed to have read and understood the terms and conditions of the E-
Auction Sale and be bound by them. 24. For further details and queries, please contact Authorized Officer, Mr. Brajesh Gupta, Mobile No.
8881189541 at branch office at Hinduja Housing Finance Limited, at F8, First Floor, Mahalaxmi Metro Tower, Sector 4, Vaishali, Ghaziabad,
201019. 25. This is also 15 (Fifteen) days’ notice [properties at Sr. No. 1-9] & 30 (Thirty) days’ notice [properties at Sr. No. 10-26] to the
Borrower/ Mortgagor/Guarantors of the above said loan account pursuant to rule 8(6) of Security Interest (Enforcement) Rules 2002, about holding of
auction sale on the above-mentioned date/place.

08.2020, Place VARV ET [ 0 ed ( p ) [ | [ )

Special Instructions/Caution: Bidding in the last minutes/seconds should be avoided by the bidders in their own interest. Neither
Hinduja Housing Finance Limited nor the Service Provider will be responsible for any lapses/failure (Internet failure, Power failure, etc.)
on the part of the bidder in such cases. In order to ward off such contingent situation, bidders are requested to make all the necessary
arrangements/alternatives such as back-up power supply and whatever else required so that they are able to circumvent such situation
and are able to participate in the auction successfully.
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NOTICE OF DISPATCH OF POSTAL BALLOT NOTICE AND E-VOTING IKFORMATION

NOTICE iz hereby given thal pursaant to the provigions of Section 110 and Seclion 108 of the

Companies Aol 2013 “the Acl) rasd with Rule 20 ard Bida 22 of (ha Companis (Management

and Admmnistrationy Rules; 2034, a8 amanded from fime ta lime, and in compliance with the Genarzd

Circudar Mos. 142020, 1772020, 0972023 and ke latesi being 032024 daled 1965 Sepbambar,

224 imsuad by the Ministry of Corparate Affairs ("MCA Cirl:ulars.g gnd Requlation 44 of ka SEEBI

{Listing Obligations and Disclesure Requirements) Regulations, 2015 (Listing Regulations”). he

Company has on Tuesday, August 11, 2026, completad 1ha Gspaeich of the Posial Ballol Nedica

{"Matuza®) only through electroni: mode jo those Members whoss e-mall addresses are reaistensd

with the Company/Deposibories as on the Cul-olf dale ie., Friday, Auwsgust 7, 2028, far sasking

approval of the Membess far the following Specal Business;

» Special Resolution: Shifling of the Registared Oifica of the Company from the National Capilal
Terrifory (NCT) of Delhd to-the Sfate of Gujsral and conseguent alteration of Clauge Il [the
aituglion Clause] af tha Memorandun of Ssspsiaton of Ibe Company

Iw In compliance with the MCA Girouars, the Gompany (5 pravidag the Sacility 1 15 members: o

exarzise thair right 1o vola by alecironic maans anfy thrawgh the ramoba a-voiing systam pravided

by Rational Securities Depository Limited (NSDL), Physical capiss of the Notice, Postal Bafot

Form, and pre-paid busingss reply envefopas ana nal baing =ant lor this Pastal Ballal

Members are heraby Informed that:

‘s Cut-off Date: The voling nghts shall ba reckoned on the pald-up value of shares registared in
Ihe nams af The Mambers a5 on Friday, August 7, 2036

» Commencement of E-woting: The remabe e-oling pericd beging on ‘Wednasday, Asgust 12,
2076, ot 0300 AM. (I3T)

= End of E-voling: The remoie E-'mn;j penod ends on Thursday, September 10, 2026, a1 05:00
PN (IST): The e-vobng module shadl be disabled by NEOL theraatie:

« Manner of Registering E-mail Address: Members who have nol yet registered [heir g-mad
addresses are raguesled ta regisbar lha =ama wilh their respeclive Dapasitory Parlicipands (for
Diemat hokling) ar by contactng the Company's coardinabing agency far the Postal Ballot, Accuraie
socurities and Registry Prevate Limitad (lor Plysical hidding)

e Availabllity of Motlce: The Motice is available on ihe Company's wehaite al
wiw shivamshraa.caom, on tha wabsile of KSOL 8l hikpstwaw avaling nsdlcam, and on the
webasite af B5E Limiled &t weew bsaindiacam.

» Scrutinizer: The Board of Diraclors has appaintad M Ishil Vias (M. Mo FTT28, CoP No.: 8113,
Froprietar of Mis ishit Vyas-& Co., Practicing Company Secretaries, Ahmedatsd, &5 the Scrutinizer
for sonducting the Postal Bakal and remole g-voling process

e Regulta: The results of the Postal Ballet will be annaunced within 2 {fwa) working days fram he
ond of remobs E-valing and will ba displayed on the Compary's wabsile and commuonicaled fo
the Stack Exchangs (E5SE Limited)

w Grievances: N casa of ey quenas or gravances relaling o e-voling, Members may maler o
Ihe Frequently Asked Quesbans (FACQS) for Sharehoiders and evaling user manual available
al the deanlead sacton of htpsrwees ewating.nsdl com, under tha Help™ seclion. Any
grievances connected with remobs esvafing may be addressed fo WSDL Helpdesk at 1od-fres
raimrilars 1800 1020 990 or 1800 22 44 30, o by sending an a-mail o avelingEnsdl coin,

By ocrder of the Bagrd,
Far, Shivamshres Businesses Limied
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